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CHHATTISGARH ACT
(No. 13 of 2019)

THE CHHATTISGARH FOOD AND NUTRITION SECURITY (AMENDMENT ) ACT,
2019

An Act to further amend the Chhattisgarh Food and Nutrition Security Act,2012
(No. 5012013).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the
Republic of India, as follows :-

L ) This Act may be called the Chhattisgarh Food and Nutrition Security
(Amendment) Act, 2019.

) It shall extend to the whole State of Chhattisgarh.

?3) It shall come into force from the date of its publication in the Official Gazette.

2. In the Chhattisgarh Food and Nutrition Security Act, 2012 (No. 5 0f2013), (hereinafter
referred to as the Principal Act), in sub-section (1) of Section 2 -

@ for clause (j), the following shall be substituted, namely :-
“O “Excluded Households” means households which are notified
ineligible for any entitlement by the State Government under

sub-section (4) of Section 15 of this Act;”

(b) clause (z) shall be omitted.

3. In sub-section (4) of Section 15 of the Principal Act,-
(a) for the punctuation colon *“:”, the punctuation full stop “.” shall be
substituted.
(®) first proviso shall be omitted.
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